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CEN TRAL ADMHNISTRATIVL T RIBUNA L
JABALPUR BENCH, JABALPUR

.t Caravs Bulldmg 15, Cxwl Lines, Post bag No. 6, JABALPUR- 482 00|
AV - ¢
Dated......... ...,

Co/v‘ qu/"f’")

SR ST JeCW Q/Sﬁm .................. U Applicant (s)

O VERSUS
Ceeee e 6\ ‘\/ ma/L-g-ﬁn ......... Rc.spondcnt( 5)

A copy of the ORDER dated . ..o passed by the Hon'ble |,
1nbunal in the above mentioned case Is forwarded hexcthh for ' neeessary acuon

L 13" June 2007
o cepemyy o
* Petitioner by Shri Sanjay Roy
Respondents by Shri P. ‘slmnkmml

.

} Vide -order d'xtcd 28’}1 I‘»hrh 2000, this
}"Tﬂnmaf had dm’cifd the w\pnndpmc to
reconsider  the  representation  of  the
apphicant taking, into account * particularly -
= para 7 of the Scheme for compassionate
N ,x _Appomtment. Teatndd' - coudsel  for  the
N ' rmpm)dm Shi P %anl\amn has produced
‘ : copy of the order dated 12.6.07, a perusal
o ___ _ g;\ X ;_Pq “thereof wounld teveal  that 3})1)(0\;911 of
¥C ?I Hi ‘3”’; ~ Secretary  (DP) bas heen  obtained  for
' ) : :«ppnmtmf‘nt ©of the  appheant’  on
’ — 'n/qms:mnnh’ g‘miin&w ©osubject. o
« fb (M)Ifnlmmt ofothir requirenients. In view of
- o the said order, we are fully watished (hat the
; WW order and t}ln‘.u.lmh pa.sag‘..d by H.ns Trbunal
O(LDY REQISTRAR - have been fully complicd with by the
woo S ST rcgnnndpms No ¢ ase for (j,n.nt.v.mpi: of «:n‘yrt
-'-CENTRMF»«J””%'u" ‘--, TRIBUNAL ha\ hesn  made onl However, the
e, SRR respondents are direcled fo complete the
fornahities within one month from the date

JABALPUR BEKCH, JABALPUR

&)

of recept of thig arder.
With the aforssaid ohservation, the CCP s

8 tMSom)o Ro E;Z/i_ (.»-, ééU

SL\Y\ Pd_l\@h/[a/w\‘"l“}:hm“ r("ic ';..;,wﬂ;___,
M c{,:w‘b)f{ - .






